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PRACHI MISHRA

ADVOCATE, SUPREME COURT OF INDIA

S. No.: PM/NGT/PB/627 /2022 Date: 20.09.2023

To,

The Registry

National Green Tribunal (PB)
Faridkot House, Copernicus Marg,
New Delhi - 110001

Sub.: Filing of Factual Report on behalf of Respondent No. 9-
State of Rajasthan through Chief Secretary, Government of
Rajasthan

Ref.: Prakash Yadav vs. State of Haryana & Ors. O.A. 627 of 2022
(Principal Bench)

In the abovementioned matter, I am the counsel on behalf of
Respondent No. 9 i.e., State of Rajasthan through Chief Secretary,
Government of Rajasthan. Vide order dated 24.04.2023 of this Hon’ble
Tribunal, State of Rajasthan was impleaded as Respondent No. 9 and
directed to file its Reply/ Response.
In compliance thereof, Respondent No. 9 is filing the present Factual
Report, which has been attached as under. The matter is next listed
on 09.11.2023. It is requested that the same may kindly be taken on
record. 5\ dﬂh 4 \\JG“*
PRACHI MISHRA
ADVOCATE FOR RESPONDENT NO. 9

Encls.: 1. Factual Report on behalf of Respondent No. 9- State of
Rajasthan through Chief Secretary, Government of Rajasthan

8, Todarmal Lane, Bengali Market, New Delhi-110001
Mob: 9818488187; Tel: 011-43538999

Email: mishraprachiadv@gmail.com
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FACTUAL REPORT

BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

W.R.T.

ORDER DATED 24.04.2023 OF THIS HON’BLE
TRIBUNAL

IN THE MATTER OF:

PRAKASH YADAV VS. STATE OF HARYANA & ORS.

ORIGINAL APPLICATION NO. 627 OF 2022

ON BEHALF OF

(RESPONDENT NO. 9- STATE OF RAJASTHAN
THROUGH CHIEF SECRETARY, GOVERNMENT OF
RAJASTHAN)
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10. | ANNEXURE R9/9: True Copy of the order dated 07.08.2023 57
issued by the Department of Mines and Geology, Alwar.

RESPONDENT NO. 9- State of Rajasthan through Chief Secretary,
Government of Rajasthan

Mr. Devi Singh Beniwal
Officer-in-Charge for Respondent No. 9
Superintending Engineer

Water Resour ce Department
Bharatpur, Rajasthan

THROUGH

Place: New Ddlhi
Date: 19.09.2023
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BEFORE THE NWON'BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCIL, NEW DELILI
0.A. NOL 62T OF 2022

IN THE MATTER OF:

PRAKASH YADAY W APPLICANT
VERSUS
STATE OF HARYANA & ORS, o JESPONDENTS
FACTUALR N BEHALF OF RESPON RO, 9-STATEO
RAJASTHAN THROUGH CHIEF SECRETARY. GOVERNMENT OF
RAJASTHAN

MOST RESPECTTULLY SHOWETIE:

1. The present factisal repart is being filed on behalf of the State of Rajasthan through
Chief Sexretary, Government of Rajasthen, i.e., Respondent No, 9 herein, 0
compliance of order dated 24.04.2023 of the Hon'ble National Green Tribanal,
Principal Bench (hercinafer referred to a5 “Ld. Tribunal). The Application
under consideration, 2 kefter petition sent by email by the Applicant herein (Mr.
Prakash Yodav), sought issunce of directions to stop discharge of sewage m
Sahibi “Sabi' Raver Barrage (also known a3 *Masani Bamage'),

2. The Ld. Tribwanal vide order dated 30,09, 2022 ook copnizance and issued notice
1o Respondent No. | 1o 4 and akso constituted a Joint Commities to verify the
factual position pertaining 1o grievances of the Applicant, The Joint Committes
was 1o observe and venify vinlation of aay consent coodilions’ environmental
marms by the concemned Project Proponens, wilh a view to take appropriate
remedial actions for prevention, coetral and abatement of environmental

potlutiva’ depradation in onder 1o ensune protection and improvesment of the
enviroament.
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3. The Joint Committee Report was submitted on 20.12.2022 with the Findings and
Recommendations as reproduced below:

J. FINDINGS

1. the Analysis Reporty supgest that the vavious parameters of
effluent from outlet of 05 No. STPs operated by Public Health
Engineering Department, Rewari and 01 No. of STP operated by
Haryana Sahari Vikas Pradhikaran (HSVP), Rewari and 0f M
of point of discharge at ourlet of pipeling carrying sewage efflaent
af Rewari City inte LES channel, Village Jarthal are not as per
standards fixed by HSPCE vide letter dated 02,07, 2020,

I, The parameters of efffuent collected from 03 No. of locations
Srom Masani Barrage are within the prescribed limits as per
schedule-VT under the Enviromment (Protection) Rufles, 1986,
[

5. RECOMMENDATIONS OF THE COMMITTEE

Based upon the above report:-

i} Public Health Enginecring Deparitment (PHED), Rewari and
farvana Sahari Vikas Pradhikaran (HSVFP), Rewari need fo
upgradefmprove the funcifening of STPs under their control amd
to maintain Sewape/Efffuent Discharge Standards for Sewape
Freatment Plant as cirenlated by Haryana State Pollution Control
Board vide letter dated 02.07.2020.

ii} There should be regular cleaning of Masani Barrage and Lal
Bahadur Shastei (LBS) Recharge Channel by frripation
Department, Rewari.,

i) Public Healithh Engineering Department, Rewari and frripation
department should monitor the quality af the effluent fortnightly,
coming from 03 Nos. of STPs of city Rewari for discharge point at
Fill.- Jarthal imie LBSY Recharge Channel to keep the varions

parameters of effluent within presceibed limifs,
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iv) Public Health Engineering Department, Rewari and Trrigaiion
Department, Rewari should keep steict vigil on the water level af
Masani Barrage so that water should et ernler fnte the flelds of
nearby villages. Both departments should address the grievance of
the nearby villages.

v} Forest Department should plant trees around Masani Barrage
in coardination with frrigation Depariment, Rewari,

vi) Public Health Engineering Department, Rewari should supply
the potable drinking water after proper freatment in the villages -
Kharkhara, Khaliawas, Bhatsana, Tatarpur, Nikhri, Masani,

Rasgan, Dungarwas, Tittarpur, Alwalpur and Dharuhera.

4. It is respectfully submitted that upon consideration of the Findings and
Recommendations of the Joint Commitiee Report coupled with averments
made in the Application, this Ld, Tribunal framed the environmental issues
being raised by the present case, which are: (i) supply of drinking water to
the surrounding villages, {ii} cleaning of LBS Recharging Channel and
Masani Bamrage, (ii1) compliance with environmental norms by §TPs, (1v)
reuse of treated sewage, (v) treatment of industrial effluents and, (vi)

rejuvenation of River Sahibi.

5. Vide order dated 24.04,2023 the Ld. Tribunal observed that since Sahibi
River 15 an Inter-State River flowing through three States namely-
Rajasthan, Haryana and Delhi, all concemned Departments of the above said
States must coordinate and cooperate for rejuvenation of Sahibi River so
that catchment area of river is hamessed, and minimum e-flow is

maintained in the river to restore its ecology and aquatic life,

6. To this end, the identification/demarcation of arca of Sahibi River,

restoration'management  of its catchment area, and removal of
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encroachments (if any) are imperative to achieve rejuvenation of the river

and 1o maintain the minimum e-flow 1o restore its ecology.

7. State of Rajasthan through Chief Secretary Government of Rajasthan, NCT
of Delhi through Chief Secretary, Government of NCT of Delhi, the
Ministry of Jal Shakti and the Central Water Commission were impleaded
as Respondent No. 9 to 12 for just and proper adjudication of the questions

involved, hence occasioning the present Factual Report by Respondent MNo.
9.

TOPOGR AL DETAILS IN BRIEF:

8. The Sahibi River (also known as ‘Sabi River") originates from the eastern slopes
of the Satwar Protected Forest Hills in Sikar district of Rajasthan, enters Jaipur
near the foot of these hills, and after initially flowing southeast tums northeast
near Shahpura and continues further to pass through Bansur, Behror, Mandawar,
Kishangarh and Tijara tehsils of Alwar District till it exits Rajasthan lo enter
Haryana, and drains into Yamuna in Delbi (where its channelled course is also
called the MNajafzarh drain).

9, It covers around 157 km in Rajasthan, 100 km in Harvana and 40 km in Delhi.
The catchment area of the Sahibi River in Rajasthan 1s appraximately 4607.%
km?, It stretches between 27° 18° 39.13" to 28° 13' 55.10" North latitude and 76°
58" 21.09" 10 75" 45" 35.05" East longitude.

10. Sahibi River Basin is spread across three Districts of Rajasthan,
namely: Alwar, Jaipur and Sikar. A major part of the basin area lies in Alwar
district which accounts for about 64% of its catchment area, with Sikar covering

just 9% of the basin area.

FACTORS AFFECTING E-FLOW OF RIVER:

11. Sahibi River is an ephemeral, seasonal river primarily dependent on monsoons

for maintaining flow of the river. The Sahibi River was flooded in 1977, and a
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as a result thereof the Masani barmge was constructed on the Delhi-Jaipur
Highway near Masani village, Rewari. However, the construction of dams in the
nearby region has stifled the Mlow of water in the Sahibi River and it is now rare
for water overflow from monsoon rains 1o reach up the Masani Barrage. There
are several minor streams or nallas which Now for short distances and disappear

in sandy tracts, thereby not contributing significant water to Sahibi River.

12. The climate of the Sahibi River Basin is semi-arid, with very hot summers and
extremely cold winters. The monsoon season is of very short duration with the
south-west monsoon running from July to mid-September, and the post-monsoon

season running from mid-September to mid-November.

13. Sahibi River is assigned the health status of *Red’ because of depletion in its
water levels. Change in topography, intensive agriculture, climate change, erratic
rainfall, over-utilisation of surface water due to increase in population, rapid
industrial growth, urbanization and changing living standards around the Sahibi
watershed has affected the recharge system of the basin area. It has always been
a seasonal river with occasional flooding during monsoons, but now the river
does not run even in peak monsoon season, True Copy of Report depicting water
levels in Sahibi River Gauge at Sodawas Rain Station is annexed herewith and

marked as Annexure R9/1.

ACTION TAKEN BY STATE INSTRUMENTALITIES:
A. NO EVIDENCE OF INDUSTRIAL OR DOMESTIC SEWAGE

BEING RELEASED INTO SAHIBI RIVER
14. The concerned local authorities from the cities of Sikar and Alwar, including
regional authorities of Rajasthan State Pollution Control Board (RSPCB) and
Bhiwadi Integrated Development Authority (BIDA), have all reported that no
Industrial or Domestic (TreatedUntreated) Sewage is being dumped into the

Sahibi River. True Copy of Reports and Letters from the concemed authorities
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of Sikar and Alwar establishing that no industrial or domestic sewage

(treated/untreated) is being released into the Sahibi River are annexed herewith
and marked as Annexure R9/2 (Colly),

B. REPLENISHMENT OF SURFACE WATER RESOURCE
15. The State government has given high priority to the development of surface
waler resources during the last two decades. The authorities have reported that
no pucca encroachments are causing obstructions in the flow of Sahibi River in
Rajasthan. Moreover, in compliance of the Hon"ble High Court of Rajasthan at
Jaipur judgment dated 29.05.2012 in SB Civil Writ Petition 11153/2011!
continuous action has been taking place to ensure that no encroachments and/or

obstructions are caused to the flow of water bodies in the State of Rajasthan,

16. A large number of small structures, anicuts and WHS have been planned and
implemented in different parts of the State including Sahibi river basin.
Watershed Development department has construeted about 2500 small structures
in Alwar district in Sahibi river catchment like check dams, nalla bunds, johad
renovation, WHS structures, percolation tanks etc. Few structures have been
made in other parts of the basin area in Jaipur and Sikar Districts. Water recharge
structures have also been constructed in Sahibi river catchment area by an NGO
“Tarun Bharat Sangh' which ebserved communily participation as well. The
construction of these small structures in the catchment area do not obstruct the

main Sahibi river flow and merely [acilitate improved irmigation in the area.

17. Implementation of these models coupled with regular momtoring, will
contribute greatly to replenish the water-table of these regions and will lessen
the burden on the usage of surface level water resources such as the Sahibi River
basin, leading to improvement in its e-flow. True Copy of Reports, Letters and

orders from the concerned authorities of Sikar, Alwar, Jaipur and Government

| Sian Moia v, State of Rojasthan, 2012 5CC OnLine Roj 1732,
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of Rajasthan establishing steps taken to revive the e-flow of the Sahibi River are
annexed herewith and marked as Annexure R9/3 (Colly).

C. RESTORATION OF ECOLOGY OF SAHIBI RIVER VIS-A-VIS
PROHIBITING CONSTRUCTION OF ENCROACHMENT

18. For the past seven years continuous plantation is being carried out in Shahpura,
Kotputli, Virat Nagar and Paota regions in Jaipur by the forest depariment 1o
facilitate eco-restoration in the district which will work in tandem to restore the
ecology and aquatic life of the Sahibi river in furtherance of environmental and
ecological sustainability dictums. A substantial work has been done in this regard
successfully. A true Copy of order dated 08.08.2023 of the Forest Conservation

Department is annexed herewith and marked as Annexure R9/4.

19. It is pertinent to mention that vide Judgment dated 29.05.2012 in SB Civil Wit
Petition No. 11153/201 1, the Hon'ble High Court of Rajasthan at Jaipur has also

tnken cognizance and directed as under:

9. Appropriate directions may be issued fo stop construction in
catchment arcas of water reservoirs, maore specifically under
NREGA scheme as it has been seen that even roads were
consirncted dividing the river in two paris and obstructing fTow of
water. [...] Thus, necessary orders may be issnwed to avold such
construciion in futiure, rather, proper directions may be issued not

to raise construction obstructing fMow of water in catehment areas.

I0. The State Government shall isswe directions to all the local
bodies namely: Municipal Corporations, Municipal Councils,
Municipalities, Panchayat Samities, Gram Panchayats ete. not to
allow development of residential colonies in the catcliment arca of
amy water reservoirs in the State. [...] It will also save lives of

persons who developed colenies in catchment area unknowingly
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I‘."m.".uum'u.f.n_l' matire ey take ity poen conrse o restore the position

vestiltlng dn sevlons diumage o Hifie anel properiy.
foisf

12, The Water Resources Depirrtment Iy divected to work as o
Novidul Ageney for taking actfon for removal of eneroachmenis anil
Sor stoppage of Wlegal construetion and other related areas in te

cafclusent areas of water reservoles fn the Staie.,

20, 1o complionce thereof, to ensure the removal of encroachments, if any, from the
Now ehannels of water bodies, 1o restrain allotment of land falling in the flow
clsnnels of water bodies, to eoncel allotments made in violation ol section 16 of
the Rujasthan Tenaney Act, 1955%, and to probibit the developmeni of residential
colonics in the Now elunnel, o distriel level committee under the Chairmanship
al District Collector was constituted vide Government of Rajasthan order dated
30.07.2012. For monitoring of these activities and for toking policy decisions on
issues reluted 1o compliances of Hon'ble High Court orders, a State Level
Commitlee under the Chairmunship of Chiel Secretary, Government of
Rajnsilian has also been constiluled vide Government of Rajasthan order dated
25.07.20012. Moreover, vide office order dated 21.10.20013 a block-level
commiltee was constituled under the choirmanship of Sub Divisional Magistrote
Lo ensure prohibiting construction ol encroachments which has been successlully
exceuted ot the gmssrool level, This committee 18 regularly monitoring the
construction ol such encroachments and development of residential colonies in
flow channels. True Copy of Government of Rajasthan order dated 30.07.2012,
25.07.2002 and 20.10.2013 is annexed herewith and marked as Annexure R9/S.

1. Laid i which Bhatedari rights shinll not secrse— Nolwillisiznding apyilding in this Al of in any oither low
of easciment for the tme being in foice in any panl of the Stale Khaledard rights shall not sccree in

g ] Bl wlsleh has been sel ppurd or is, o e opinion o e Cellecior, noocsssey o low of waler Uierson bnjo
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21. Vide order dated 26,06.2012 the Revenue department, Government of Rajasthan
issucd directions to all the district colleetors to cancel the allotment of land and
o remove encroachments, il any, found in the catchmentl area which were
identified to be deviating as per the Rajasthan Tenancy Act, 1955 and/or any
other Guidelines in this regard. True Copy of order dated 26.06.2012 issued by
Government of Rajasthan is annexed herewith and marked as Annexure R%46.

22. As per State policy, all new water utilization schemes are being prepared on
micro watershed basis. In this regard the Hon'ble High Court of Rajasthan at
Jaipur had vide order dated 29.05.2012 issued the following directions:

5. Construction of anicuts should not be permitted unless a proper
survey is made to assess rainfall in the area indicating sufficiency
of water for the anicurs and overflow thereupen fo the cafchment

area of a dam, pond, Johar, nana, river efc.

23. In furtherance of the above referred dircction, and with a view to achieve proper
planning and successful implementation of schemes based on micro watershed
basis, a state-level Technical Advisory Committee in co-ordination with vanous
departments, namely- SWERPD, WRD, PHED, Forest, Watershed Development
and Rural Development has been constituted by Administrative Reforms
Depantment order dated 03.08.2011. True Copy of Government of Rajasthan
order dated 03.08.2011 is annexed herewith and marked as Annexure R9/7.
Water Resource Depantment, Rajasthan has been appointed as the
Administrative Department for this committee. Thereafter, as an extreme
measure, no project 15 being considered for sanction without assessing
hydrological ramifications and without clearance from the above referred
Technical Advisory Committee. Water Resource Development department has
been issuing directions from time to time in order to monitor construction of
water harvesting structures in the catchment areas of water bodies. A true copy

of Letters of the concerned authorities and Government of Rajasthan order dated
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26.06.2012 establishing regulation and monitoring of construction on and
obstruction to the Sahibi River flow is annexed herewith and marked as

Annexure R%8 (Colly).

24. Moreover, Departmen! of Mines and Geology, Alwar vide order dated
(7.08.2023 has reported that no mining lease has been allotted in the Sahibi River
calchment area. A true copy of the order dated 07.08.2023 issued by the
Department of Mines and Geology, Alwar is annexed herewith and marked as
Annexure R9/9.

25. The abovementioned efforts of the State of Rajasthan and continuous monitoring
of the Sshibi River basin will be paramount in the process of restoration of the
Sahibi River and will gradually lead to the revival of water bodies in Rajasthan,

including Sahibi River.

26. In view of the factual submissions made hereinabove, it is humbly submitted that
the State of Rajasthan is taking every possible measure to ensure compliance of
environmental protection norms in the Catchment area of River Sahibi falling
within the State's Territory. Moreover, the Answering Respondent No. 9 most
respectfully reserves their nght to file an Additional Reply/ Status Report, as and
when directed by this Ld. Tribunal.

RESPONDENT NO. 9- State of Rajasthan through Chief Secretary,
Government of Rajasthan

THROUGH

o

Mr. Devi Singh Beniwal

Officer-in-Charge for Respondent No. 9

Superintending Enginecer

Place: New Delhi Water Resource Department

Date: 19.09.2023 Bharatpur, Rajasthan
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SABI RIVER GAUGE AT SODAWAS RAIN STATION

ANNEXURE R9Y9/1

11

S N. STATION YEAR GAUGE (mtr)
1 SODAWAS 1989 0.75
2 SODAWAS 1990 0.7
3 SODAWAS 1991 0.3
4 SODAWAS 1992 NIL
5 SODAWAS 1993 NIL
6 SODAWAS 1994 NIL
7 SODAWAS 1995 1.2
8 SODAWAS 1996 1.25
g SODAWAS 1997 NIL
10 SODAWAS 1998 NiL
11 |SODAWAS 1999 NIL
12 |SODAWAS 2000 NIL
13 SODAWAS 2001 NIL
14 |SODAWAS 2002 NIL
15 |SODAWAS 2003 0.9
10 ISODAWAS 2004 NIL
17 SODAWAS 2005 NIL
18 SODAWAS S006 NIL
19 SODAWAS 2007 NIL
20 SODAWAS 2008 NIL
21 SODAWAS 2009 NIL
22 SODAWAS 2010 NIL
23 SODAWAS 2011 NIL
24 SODAWAS 2012 NIL
25  |sopawas 2013 NIL
26 SODAWAS 2014 NIL
27 SODAWAS 2015 NIL
28 SODAWAS 2016 0.15
30 SODAWAS 2018 NIL
31 SODAWAS 2019 NIL
32 SODAWAS 2020 NIL
33 SODAWAS 2021 0.8
34 SODAWAS 2022 MNIL
T~
R s

U HHMY WUE aaw


MISHRA
Text Box
ANNEXURE R9/1


b?da Fl_ '_?- 3 ﬂ' *E‘ _E T i:ANNEXURE R9/2 ( (_;f;l_ql:v;_;lz

s ,..........-....
8 sEa a0t ey -u|1|.

......... AT -
B A T - -._ 14"" WAt t '1-'4 h'l:h'bhul“'“ il ll.ﬂrlnlﬂ'ﬂﬂ ﬁ“ “! 'HIF'.‘ I{rﬁﬂl‘ﬂ

feremfy sfya=m, i
T WER e,
A |

W :—Regarding compliance of order dated 24-04-2023 in original application ro

627/2022, Prakash Yadav v/s State of Haryana of the hon‘atile National
green tribunal, New Delhi,

e - T wraien R w7 2023/ 1189 [AAE 01-08-2023

g Ruaerts defta g & o 8 da @ & geefa @dl g
gRamn wdn & fre W A Rea el a8 8 @ g @ W g e
24042023 ® ydw A R wWam AH &) - -

frm i R ) wAg W uefe o aed Th 8 T8 ore o
@ | S gE A THE Ol



MISHRA
Text Box
ANNEXURE R9/2 (Colly)


379

) Rafasthan State Industrial Development
@ & Investment Corporation Ltd., Sikar,

RIICO gy

13

CIN No. U13100RJ186956C001263
S N Emall ;- sikar@riico.co.ln
Tol. No. 01572-248657- Fax- 01572
X 245558
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- Regarding compllance of order dated 24-04-2023 In original application

no. 627/2022, Prakash Yadav v/s State of Haryana of the hon'ble Natlonal
Green Tribunal, New Delhl.
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no. 627/2022, Prakash Yadav v/s State of Haryana of the hon'ble
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e IMAIAT, STel A WUs, YN |

Wi 9 @ daie A e W @i g ol ofeel @0 e @ ade
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S.No | Work Name Gram Panchyat Panchya Latitude | Longitude
Smiti
1 Hardass ka bass | Hardass ka bass Ajitgarh 75.46.30 | 27.30.30
2 Hardass ka Bass 1] Hardass ka bass Ajitgarh 75.46.15 | 27.31.15
g Sagar ki Mori Cheeplata Ajitgarh 75.52.00 | 27.35.00
4 Hirwala decpawas Ajitgarh 75.51.00 | 27.37.00
3 Deepawas decpawas Ajitgarh 75.36.50 | 27.52.50
| & Raipur Jagir Raipur jaigir Ajitgarh 75.54.00 | 27.27.00
| 7 Cheeplata cheeplata Ajitgarh 75.50.25 | 27.30.50
| 8 Khiroti burja ki dhani | Ajitgarh 75.52.15|27.32.25
A e
arferemd) arfigan,
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fama .~ Regarding compliance of order dated 24-04-2023 in
original application no. 627/2022 Prakash Yadav Vs
State of Haryana of the honorable national green
Tribunal, New Delhi
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Fra—pega reling compliance of order dated 24-04-2023 in original
application No. 627/2022, Prakash Yadav v/s State of Haryana

~ of the hon'able National green tribunal, New Delhi,
WA~ ST GHIF 747749 =1 27.06.2023
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INTEGRATED M —_— e .
ANAGEMENT ACTiGHN p LAN FOR REVIVALZRESTORATION/CONSLRVATION/DEVELOPIMENT :
T OF IDENTIFILD CRITICAL/DISTRESSED WATER BODIES I

S |
1. PARTICULARS OF WATER BODIEs.

{.ﬂ' Mame nfw.:.lgr bﬂlﬁl,' E I Eh. E.!l - Fqllil{q
ARl Ve, Tehsi Deptt.. MVagas.. D
2. DIAGNOSTIC EVALUATION ehsil/District _KatKasivn ry

Listing of issues/Challenges and Proposed solutions
s : Issues/problems Proposec solutiont
lia)List of untreated sewerage inflow drains -

|
w?j i
iiii}

[ 386 Annesure E 20

i [E]List of industrial waste/effluent drains flowing in water

vl b
L] M 1
* (i) 3 1

C) Ary STP or CETP for water treatment. 1T yes, then give
details about coverage and funtioniality.
(i .
(i) nef

I{_fﬁnn. and list of illegal encroachment in submergence
area.

(i) : |
:m’ 3 ~il F ,
LT

_— — s ” y ; I

{E} No. and list of illegal encroachment in Flow area/drains. "

a7 i
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fi, \ % 389Emarl- robhiwadi@gmail.com 23
v,
.tirf RAJASTHAN STAGIONAL OFF

| Plot Ng, -
0. GO 1, PhaSE-H, RIICO INDUSTRIAL AREA,

Mj- BHIWADI-301019 (Rajasthan)
ROV Bhiwadi/G-283{ ARy °

- RACB ¥ 23R Date: 02 0202
! The Executive Engineer,

3 I| wiler Resource Departmen,

ﬁ' |

. sab- Factual Repont regarding discharge of industrial effluents and domestic sewage in matter of NGT OA
- 627/2012 Prakash Yadav V/s State of Haryana .

'

Ref-  Letter no, $72022:060.982 B 17712029,
&ir,

With reference to above subject matter it is to intimate that as per records available in this office no industrial
effluents and domestic sewage is being discharged into river “Sahibi” stretch passing from Tehsil Tijara District
Alwar.

Regands,
¥ ours Faithfully

q
\Nﬁ‘q’-&}j

{ Amit Sharma)
Regional Officer
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Waﬁwwwmwﬂml

Gl 7 D e N o vivme R g e ufyerel @1 g S g

3 dered v W@ aA )

Lf’;:“ | Wark Name Gram I"anchyat ;:jﬁif:l_‘r’ﬂ ]ﬁ"it“df Longitude
L]

1 T Tardass Ka bass | Hardass ka bass Ajitgarh 75.46.30 2?.3&:3?

|.% “Hardass ka Bass 11 Hardass ka bass Ajitgarh 75.46.15 | lf'?.frl:i::

: ; & Sagar ki Mori Cheeplata Ajitgarh 75.52.00 | 27.35.00

F ]{i;\x'nla decpawas Ajitgarh 75.51.00 | 2737 .'[.JD

2 i Decpawas deepawas Ajitgarh 75.36.50 | 27.32.50

o Raipur Jagir Raipur jaigir Ajitgarh 75.54.00 2?.%'?.[.11]

7 | Cheeplala cheeplata Ajitgarh 75.50.25 ET.:‘].J?

& | Khiroli burja ki dhani Ajitearh ;| 75.52.15 | 27.32.25
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MW e RAJASTHAN STATE POLLUTION CONTROL BOARD bﬂ s for,
viran

- Shivsinghpura Housing Doard, Nawalgarh Road, Sikar-332001
Phone no. D1572-24A008, B-Mall 10§ labieepe belkargpgmnil.com
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el
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¥4, Regarding compliance of order dated 24.04.2023 in O.A. no. 627/2022, Prakash
Yadav v/s State of Haryana by the Hon'ble National Green Tribunal, New Delhi.

Tea: 9w 99 FAS 780 R 19.07.2023 v HeIWAT TAER]
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3 STHAN £ 2 8

GOVERNMENT OF RAJASTECL oot
ADMINISTRATIVE REFORMS pEPART

e P jaipur, i ;I:"'i.] _'l, E‘}'
N, F 63 1) AWGr.3201 | . ¥ Y ; il
-L- s
ORDER i

3 ater ulil izaton are
As per pora 1.4 of the Stare Water Policy. all new sehemes ufpw:‘:d e it
be prepared on micro walershed basis beeause it has beet obsel
schemes implemented in last few years have failed on hydrology.

r

ln order to have proper planning of schemes basec on nucro L'-'ﬂll!l:.;nﬂ:j Lj?:ﬁ-l11i:1€l.-r
Has o be close co-ordination between State Water Resourcess Phnq{nb(’_‘ : Vit
Water Resources Department, PHED and the Watershed & s {jnmmm.{:l*
Departments. For this purpose, the following State L evel Co-ordinution Lommeies

constituted: S
|.  CE/Direttdr General, SWRPD - Convener | e 1
2 Commissioner!Director, _Wa.tthd ar his rept‘tstl'itﬂhx':- not b 'ﬁ".‘: I E

Additional Divector/Joint Director - Member ' 5
CE, WRD or his.represenative not below rank of ACE/SE _‘M =mbar.
CE(R), PHED ot his representative not below rank of ACE/SE - ﬁ_ifhﬂr--
H-'E'PFHE-EIHELEI"A"E Df-SEﬂ.II etary, RD not below e rank of Executive bifginecr
Representative of PCCF.

Diy. Ditector, Hydmlogy, WRD - Membier Secretary.

The r:nmmittei will serve as a Technical Advisory Committee for:

i &

(i1 Recomehdation or new imigation schemes, WHB3s & Walershed Schemes
the micro watershed taking into account wotal surface’ waler avalaoiliy, wob

. inpounding structures already existing, ongoing works & sanctioned wnr
minimum downstieam flows required under Water Policy & the;balance was

{ii} Examination of all.ongoing Irrigation. Watershed and WHS p'[-::-j::i:.t';: arcl
recommiendations on their continuation or foreclosuig® as envisaged in
policy. : : h

iii} Prepare a

Master Plan for the State in respect of micrd®watersheds swhere surf,

water was, available after taking into account the facthrs in'(i) sbove and ke
projects on pricrity basis. i

4 The Committee would meet at least once in a month.

5. o Project would be .considered for sanction withowt the el N 3
Committee.

6. These orders come into force immediately,

Water Resources Department will be the Administative Departmentfor the abey
I

/—::/-amq‘me:, - 4
f

By o {.'l-.u,-
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@_} i 'II?" he_m‘il iy T
// w\q\ ' -
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fasa.—Regarding compliance of order dated 24-04-2023 in
original application No. 627/2022, Prakash Yadav v/s State

of Haryana of the hon'able National green tribunal, New
Delhi,
W~ SMIHT TAH 1171—1173 &A@ 13.07.2023
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Regnrdhg compliance of order dated 24,04.23 in original
:]I:thiun no. 627/2022 Prakash Yaday vs state of hariyana of
e honourable national green tribunal, New Delhi.
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HeW ST TAT 4172—74 Ro=1iG 04.08.2023
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Government of Rajasthon
Administeative Reforms (Gr-Y) Deparimen
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No.E, 6 (SEIARGE. 32012 ' Dated: 25 T-a0t L

o ORDER
Hon'ble High Conrt, Rajasthan, Jaipur in B Civil Writ Petition Mo. 1115372011 fue Mata
vE. Siate has pronounced julgment on 29,05.2012 nad Mrected State Clovermygenl fe (omnvs
encroachments in the flow ehannel of water bodies, restrin allotment of land Feling fn the flow 3
channel of the water bodies, cancollation of allotments made In violstion of Section 16 of Act of
1955, to stop the encroachment iy the flow channel of water bodies, and ot to allow develupment
of residential colonies in the flow channek, For monitoring of these activities and for taking policy

decision on issues related to compliance of Hon'ble court orders , a ™ High Power Comimitiee” al

the State level is here by constituied as under .

| i [Chief Secretary ek "Chairman |
2 | Addl. Chief Secretary, Forest & Environment ox Member 1
3 Addl. Chief Secretary, PR & RD Member .
4 | Pr Secretary, URH & LSG : hiember j -
5 | Pr. Secretary, Industries % Member 3
6 | Pr. Secretary, Revenne - Member i
T | Pr. Secretary, Waler Resources ; Member 3

8 | Pr. Secretary, PWH R Member | :
9 Pr. Secretary, Law MWember ¢
10 | Secretary, Mines Member
11 | 8h. ﬂ_F',S' LAAG . g Mﬂllﬂ:lr:r

12 | Sh. Virendrd ji_flﬂggi Senior-Advocate " hdpmber ¢
13 | Sh. Ashok Ei'm:gava, Smlmﬁdvmﬂn 3 . anhe:

The Chief Engmaer Water Resources will be the H::mhni Ear:Fﬂtnr\' of the
L{'H‘HTI‘HHEE 1 f

* High Power C.‘nnmlium“ will iake policy decisions & mionitor e [ollowing activitics -

L ! L 3

—= 1. Identification & areation of encroschments in the flow channel of water hodies either
manuably or remule sensing / Google map, .

7. Rcmoval of the dncroachments as identified.

3. Restrainment of tlin-tml:nl of land falling in flow channel of water hudms_
|4 Caneellation of
L 1955
. To stop the co ion in Mow channe] of water bodies .

To stop devel 1 of residential colonies in the flow channe!.

3
i,
7 To maintain the positivn of the land belonging to waler bodies as was in the year 1955,
B
g

E S—

lHotments made in violation of Section 16 of Rajasthan Tenancy Act

. Monitoring of thd compliance of the directions of the Hon"ble Court,
. Preparation of thé Action Plan for above activities & Demarcation nflh: flow channel by

fixing p1llarsf'plm‘1uu .
By Urdcr of Governor

NK.Codika)
Dy. Secretary to {iove ¢

i e ] el PR
o
-
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HNo.:
Copy to the following for kind infonmation and necessary lﬂl:’fﬂll"
1. PS to Chief Secreinry. GoR.
2. PS 10 Additionnl Chief Secretary, Forest & Environment.
3. P8 to Additional Chicf Secretary, PR & RD.
4. PS1o Pr8ecretary, UDH & L3G.
5. PS to Pr. Secreinry, Indusiries.
6. PS5 to Pr.-Sccretary, Revenue .
7. PSto Pr. Secrelary; Water Resources.
B. PS5 to Pr..Becretary, PWD.
9. PS to 'r.Seeretary, Law.
10. PS 10 Eeqel.argr_. hines.

1 nted:

[1. Chief Engincer, Water Resources Deparitment, Rajasthan, Jaipur.

(2. Sh. RP.Singh . Addl. Advooate General.
13. Sh. Vwm‘.ftdm Dangi, Senior Advocate.
14. Sh. Ashﬂ‘k Bhargava, Senior Advocate

[
1

' i

il

e e e L Dl b
7

i il I e RS

! L AT

e | S

o MM

{C.M. Sharma)
0.5.0.
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-
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Mo, POt AR Iroup-IL201 2/

Back 4 Ja'mm Arresiirg

Adaainlstrative Reforms Departmeny Group- 1)

DEDER
Hoa'ble High Court. Rajusthan, Jaiper s 51) WP No. 1115372011 Suo Meto s
: Suo Meto vs, Bial
h‘”‘:mmmmm 15 the flaw channcl of water badiag, reairain allownent of land falling
I“mmm.mﬂfdlﬁnwnhm:inﬁuhﬂm.gr

Section 16 of Act mmuﬂuummmnrmﬁm-hum.

i S, U
Maskges, RICO. -

11, Regional Offiéer, Pollutidia Cantrel Board Menyber
12 Any other nominated by the Disrict Meober
13. SE/Ex, En, Colkeeter  Merbar
4. 5.E/Ex. En. WRD " Maher

1. Survey, ideatificalion & demarcation of encachinests In the flow o
WOoogie map,

Remoyal of the encroschments as [dentified. o i

Restratrment pf alictment of lund fillleg in flew chasnal of waier bodies.

Cuncellation of allatments mads in vialeion of Seefion 16 of Rsjasthen T

Aez, 1955, ) a1z

To siop the bonstruction i [low chaaned of weior bodies

. To stap development ol residential colonies ia tho flow changel. .

Tummmwguwmhmm.mmmm

1955, r

. Monilaring of the complisnce of the dirsctiow of the Hoa®ble Court.
Fmﬂuﬂhﬁdhnrhhhwuﬂﬂﬂﬂlﬂrmmﬂlmu!hm

ehanpel by fixing pillonsplostotia,

i.l.'..-lll.j

S =l

; Iy uniee
Iz Chvenew of Kajedlsm

. Sttt

M: ?'-1-1'11
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h ANNEXURE R9/7

! - Tt A N
GOVERNMENT OF 5; : ETL ;r:*rm ENT 4 8
IINISTRATIVE REFORMS DE |
ADMINISTRATIVE L | o4 RO ki e ':_J] g

No. T 6 .
" B3 ARG 3201 | %-£.201/

ORnLERX
af water atilizatol are

e poap ; Coall new scheimes : S ok
As per para 1.4 of the Stnte Warer Policy. € pved thal 1nwst 51|

be prepared on micro watershed basis because il has bEEn SFE

schienes implemenied in last few years have failed on hydrolagy. el basis, thes

2. In order 1o have proper planning of schemes bﬂﬁﬂ: on "-"Il"_li k;?:il;h:' Departmer
has o be close co-ordination between State Water Resources 2 ; S-ir C'm:ﬁ rvastic
Water Resources Department, PHED ‘and the ‘-.".“:Lerl'S'-'_Tt‘-'j i 1-~:|_'|r- Committee

Departments. For this purpase, the following State Level Co-ording '

constituled: _ S

. CE/Mirectdr General, SWRPD - Convener R .

7 Commissioner/Director, Watershed or his representative T8 hisioW fah

Additional Director/Joint Director - Member ~/ T A

s+ CE, WRD or his represemative not below rank of AL E/SL rlﬁh“‘“‘f' il

4. CE(R), PHED or his representative not helow rank of ._ﬂ.CE. SE - :"-.'Ll:i'!'l'h.',:t.-.

3. Representative of Secietary, RD not below T rmnk of Exetutive Engincer.

4. Representative of PCCF.

- Diy. Director, Hydrology, WRD - Member Secreiary.

i The committes will serve as a Technical Advisory Commitiee lar

W

(v Hecommendation on new irrigation schemes, WH3s & Watershed Schemes
the miicro watershed toking into account total surfoce waler availaothly. (ol

" impounding structures already existing, ongoing works & sanctionss war
minimum dowpstream flows required under Water Policy & the balanue wai

(i) Examination of all engoing Irrigation, Walershed and WHS projects and 1
recommendations on ihgir continuation or foreclosure as enwvisaged n
policy

(i) Prepare a Master Plan for the State in respect of micro watersheds whese suris
water was available after taking into account the factors in (1) above and take
projects on priority basis.

4 The Commities would meel at least once in a month.

5. No Project would be considered for sanction without the clearance from
Commitee,

& These orders come into force immediately,

Waoler Resources Department will be the Admimswative Departmie Nty lhe abewe

/yuu_}i_ucl:. T S

By order
e T
e

-

T
—

—
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Crovvernment af Rajasthan
Water Resoneess Department

Moo Ul WRSETWY 1153730 [ mmparh 1 ke 1962 Dated: 2 £ a2 el 2

ORDER
Hon'hle Mogh Court, Radnsthan  Biipur i S S S e e
Sl Essuch darechoms miter-nlm dated 20052017 uneler P S i follows

Cimstrction of anicmis should not e per

mdttedd e o JIFENCE SHevey is
naide e civresy rel

nfall i the area indicee b sfficiency of water for the
rrtends ceed overflon Hrercupon 1o the catehnen it of a el preened
dehar, el river gpe ™

o Hhis connection, Administrative Reforms Department vide
TOEIOED has already  consmitoied g Technical
commending new irmigation
witlershed schemes

s ocder dawed
Advisory  Commitlee  [or
schemes/examination of all ongoing schemes, WHS

Dased on micro walershed basis & preparation of
lan for the State in respect of miero w

afe comvencr and other related

Master
atershed. Chiel Engineer. SWRPD has been

departments as the members. Mo projects would
considered for sanction without cleamance from the committoe

wdeluies have also heen frame

d Jur construction of et WHS vide Waser
soances Department order dated 29.03.20(2.

Wy arders will also be applicahle in the dircetions issued by Hon ble Hi

h
L om OS2 The proposals will e submited by the polasd desantoen:
Vit Bmpes I et Tl o SHRTEFCE Yor aed e i AL
| savhieey Desmtment swill be the Aadimiinsirutive Dyeparimem for the abave
Dot

: s arder will v in Toree with imaediate clileer \_!
/
&:’:"—h ' I
(OLP Sani)
Principal Secretary w Govt,

1. S r— S—_
e Tl
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Na. CE WRISE(W VI HIS3201 1 Ramgarh Lake! 1963 —8 6 Tted: i meotol 2

Copy o the follewa ing fiwr inlommation MECERSArY molion:

1. Pr. Seerctary, TLEL the Governor of Rajasthan, Iaipur

2. Pr. Secretary, Hon'ble Chicf Minister, Rajasthan, Jaipur

3. P8 to Hon'ble Minister, WRID, Rajasthan, Jaipur

4. P3 e Chiel Scerctary, Rajasthan, Jaipur,

5. P20 AUS, Forest & Fnvironment

b, PSS ACS RDE PMRD

s s W ey, WRD

R PooSecretary, UDH & 15

2 PS 1o Pr Secy., PHED

WL PS te Seerctary, Ruval Development

P By Secretary, WR

12 CR SWRPD, Iaipur

13, CE, WRD, laipir

| 14 CE(R), PHED

ELE Commissioner/Director, Watershed & Soil Conservation
le OSD, WRD, Secretariat, Raj. Jaipur
7. Guard File,

4'}.1;::4 ',J.‘] L |-

AlE

o wen o,
Er"“Tn._L-ﬂ.'r';_

—
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Email Id:- eejpr.wrierajasthan sov m L‘::;pr wr[ :EITJHIE COM  BF A 0141—2203606

Fie— o2/ s —11=-09-27
ST 3relieor sifdga
Twage |

GLpES Regarding Compliance of order dated 24.04.2023 in origiral application
No. 6272022 Prakash Yadav V/s State of Hanyana of the Hon'ble
MNational Green Tribunal New Delhi.

THT— AT JAd .. / THgH /202324 / 1171—1173 f&91® 13.07.2023

WEST
TET wEtE 93 & e Bee & 5 e gwr 9 e wefee
fepmri & fargam g g aegrers RO s g B -

1. i a4 A B W I8 ofene aafine (Indusidal wasie water) T& HWe],
Ifite (Domestic waste water) @1 W1 U4 @ Wafa & amfam @@
Rajasthan State Pollution Control Board, Jaipur ¥ =46 @wdlg sfayg &
q‘ﬂ;ﬁﬁ:}ﬁﬂﬁﬂ?.uazﬂzz g1 Al g ot | Wi Hem & Fraad o
Ve B

2. AEwd AfvdmEe Haee SuaEre grl uwe o & ager
it 74 § 59 wWrdly e ® 4 w1 N afowew e
FEl 9T T |

3, Wl G dEie # 39 EvE Sgied © SOEE W wargy
meqﬁﬁﬁﬁﬂhmgmﬂlmﬁﬂﬁ
7§ 2002 % fAfifq €9 & yra snw Reie 0% o o e A6 g2 @
Tl gEN wECH A g a6t d g s dw a4 fe 3 W09 fIws g
aftrmom amaw 20 fve 6 4 g B
WE 741 B § e [AEw Ue e, 9O U4 99 HES
TR EW wWifed wEl ¥ wwalag e dere e e W@ 9E
E |

fre Haemed vd anavos SrdeEE &9 wRE £
S-:F':T‘*ﬂm!e&’—
(G i)
arferamdt arferaer
e W WS WayR
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HRETE B9 UNd B
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--_q.'-_-lvl._q' e

' IB}.;L st of lndustﬁnl waste/effluent drains flowing in.

(wﬁﬂlp-' 7
fi)

(‘i}

sasmresmmansgdnansensiee

{C) Any STP or CETP for water treatment. If yes,

then give details. about coverage and functioniality.
@ NIL
(ii)

| (D) No. and list of illegal encroachment in submergence
area.

(i) Not Related

(i1)

(iii)

(E) No. and list of illegal encroachment in Flow area/drains.
(i) Not Related

(i)

(ﬂi)

...............................
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3

1~ Regarding compliance of order dated 24-04-2023 in original

- application no 627/2022, prakash yadav v/s state of Haryana

of the hon'ble national green tribunal, New delhi.

U] 9F €1 /2022 / 960~062 31 17.07.2023
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M Gmall 424 Rebecca Mishra <rebeccamishra10@gmail.com>

Factual Report on behalf of R9 in Prakash Yadav vs State of Haryana & Ors. OA 627/2022

Prachi Mishra <mishraprachiadv@gmail.com> Wed, Sep 20, 2023 at 8:17 PM
To: "Consultant Judicial-NGT(P.B.)" <judicial-ngt@gov.in>
Cc: Rebecca Mishra <rebeccamishra10@gmail.com>, Dipesh Singhal <advdipeshsinghal@gmail.com>

Respected Sir/ Ma'am

The abovementioned matter is listed on 09.11.2023. In the abovementioned matter, PFA Factual Report on behalf of Respondent
No. 9- State of Rajasthan through Chief Secretary, Government of Rajasthan. | am the Counsel on behalf of R9- Chief Secretary,
Government of Rajasthan. Accordingly, the Factual Report may kindly be taken up on record.

Thank You. Regards
B Factual Report on behalf of R9 in OA 627_2022 P...

Prachi Mishra,

8, Todarmal Lane,
Bengali Market,

New Delhi-1

Mob: +919818488187


https://drive.google.com/file/d/1BWIgqKPBq981s_ffXImlqELXUti5oqQH/view?usp=drive_web
https://www.google.com/maps/search/8,+Todarmal+Lane,+Bengali+Market,+New+Delhi?entry=gmail&source=g
https://www.google.com/maps/search/8,+Todarmal+Lane,+Bengali+Market,+New+Delhi?entry=gmail&source=g
https://www.google.com/maps/search/8,+Todarmal+Lane,+Bengali+Market,+New+Delhi?entry=gmail&source=g
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